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K.Sreenivasa Rae . .. Applicant.

Vs

1. The General Manager,
Crdinance Factery Preject,
Yeddumailaram=502, 205
Medak District, A P,

2. The Empleyment DRfficer,

Sangareddy, Gevt.cf A.P.
Medak District. .. Respendents.

Ceunsel fer the appliéant

Mr.X,Sucdhakar Reddy
Ceunsel fer the respendents : Mr.N.V,Raghava Reddy,Addl,CGSC,

K
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CORAM:

THE -HCN'BLE SHRI H.RAJENDRA PRASAD : MEMBER (ADMN.)

THE HON'BLE SHRI B.S.JAI PARAMESEWAR : MEMBER (JUDL,)
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ORAL ORDER (PER HON'BLE SHRI B.S.JAI PARAMESHWAR { MEMBER (JUDL.).
Heard Mr.K.Sudhakar Reddy, learned ceunsel for the .
applicant and Mr.W.Satyanarayana for Mr.N.V.Raghavas Reddy, learned
counsel far the respoendents.
2. The aprlicant is an aspirent for the posf ef Chargeman
Gr-I1 (Technical) unde; the R-1. It is stated that R<1 vide his |
letter Ne,09106/GM/OFPM dated 18-11-97 has requested the R-2 te
spenser the eliqible candidates fer filling up the pest ef Chargen
Gr-11 (Technical), The applicant submits that he has registered
his name with the empleyment exchange and the R=2 may net spensoer
his name te the respendent Nm.}.
3. The applicent relying upen the decisien ef the Hmn'bl%
Supreme Ceurt in the case cof Exciée Superintendent, Malkapatnam,

Krishna District Vs, KBN Visweswara Rae and Others (reperted in

1956 (6) SCALE 676) has prayed fer a direction te R-~1 te censider

L4

his candidature even theugh his name has net been spensered by the
R=2 aleng with the spensoered candidates,
4, Hence, the fellewing difectimn is given:-

The Respendent Ne,l is directed te censider the :
candidaturg af the applicant if he submits an applicatign within
7 days in advance frem the date ef cemmencement ef the written

test er viva-vece er beth aleng with the spensered candidates,

5. With the sbove directien the CA is dispesed of at the

Ne crder as te cests,

(B,sﬂaa PARAMESHVIAR) R. RAJE Y PRASAD)
MEMBER (JUDL 312 A7/ MEMBER(ADMN.). =

admissien stage itself,
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O.A.1611/97.

To

1. The General Manager,
Ordinance Factory Project,
Yeddumailaram=-205, Medak Dist.A.P.

2+ The

Sangareddy, Govt.of A.P.
Madak Dist. '

3. One
4., One
5. One
"6, One
7. One
.'8. One
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Employment Officer,

copy to Mr; K.Sudhakar Reddy, Advocate,_CAI.Hyd.

60p§ to Mr. N.V.Raghava Reddy, Addl.CGSC. CAT.Hyd.
copy to Mr .P.Naveen Rao, &pl.Counsel far A.P.Govt. CAT.Hyd,
copy to HBSIP.M.(J) CAT.Hyd., B

copy to D.R.(A) CAT.Hyd.
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Wdmittdd and Interim directions issued.
Allowdd ‘ !

Disposed of with Directions.. .
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Rismisped,

Dismigged as withdrawn ﬁ
Digmidsed for default

Or dexrgd/re jedteq ‘
No,order as +ta CcOstg.
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